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£.25.1990, -
‘ | | Shri S5.N.Vemma, proxy counsel for |
| K e » ‘ Present: . Shri Umesh Misra, Counsel for the .
: . applicant, |
At the reguest of the proxy counsel for the
learned counsel of thé applicant, the case is g
ddjournad to 3rd July, 1990, 7
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Presents: Shri Umesh Mishra, Counsel for the :
applicant. ' ' '

This DA has been filed under section
) | 19 of the-Administrative Tribunmals Act, 1985 |
4 by the applicant, who is working as Mechanical |
| Sigpal Maintziner, Gr. II in CSI, Delhi
(Tuglakabad}. His grievance is that in spits
of a representation dated 11.1,1989, listing :
out his grievances and several reminders for :
the purpose, there has been no response from the

respondents,

We Eaue considered the contents of the %
OA and representation dt.11.1.,1989 (Amnexure A |
to the OA). Ue direct the respondents to ;
consider the representation of the applicant
and decide the same in accordance with the

esslOnNtd,
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proulslans of 1au, withln a period of three
PEELIT &L ”vufmanths. Needless to say, if stllleggrleved
| the applicant will be at 11q§rty to coms to
. the Tribunal., The BA hasﬁhaen dlSpOSEd of
accordinglye
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